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[Shri Kartik Oraon] 
the safety and integrity of the nation 
are concerned, I personally feel that 
there should be no concessions to the 
offenders. If we make one law for 
Nagaland and supposing there is another 
Nagaland somewhere in another part of 
India. then we have to make another 
similar law. The law should be uniform 
and its obedience should. be enforced. 
Such resplts of human conduct which 
are forbidden by law should be made 
punishable. Otherwise. there will he no 
way out. 

Why are we worried about Nagaland? 
Because. the Naga people do not want 
anything short of a sovereign State out· 
side India. That is our worry. Be-
cause we supported the demand for 
Nagaland and we started negotiations 
with them. it had a chain reaction ano 
it spread to Mizo land. In the Mizo 
land they have got a government which 
is called Mizoram Government. Some 
hon. Member has rightly pointed out 
that the Mizoram Goyernment is like a 
parallel government. I want to know 
whether under the Criminal Procedure 
Code or the recently passed Unlawful 
Activities (Prevention) Act. 1967: we 
are going to stop the uttering or puhli-
cation of seditious words and creating 
disaffection among the people of the 
country. If any action of t~e reoplc 
is in the nature of an attempt to revolt 
against the established law of the coun-
try. that must be stopped. 

I had occasion to know recently that 
the Mizos have a parallel government. 
It is not just one of those things that 
i~ working overground; it is under-
ground. Their offices are located at 
different places in the thick forests 
wher nobody can go. Because there is 
no road. oobody can go there. These 
places are called by name's like UK. 
Australia. Sydney. London and so on. 
The Mizoram government have Lal 
Dhinga as the President. When 
Lal Dhinga goes to London. the Gov-
ernment of India is worried. How did 
he go to UK? How could he have the 
guts? He is in the U.K. of Mizoram 
government which is functioning some-
where in Mizo hills! The~' have a 
peculiar set up and way of working. 
By convention. their meetings' are held 

at night. The intimation about the 
meeting is sent by code that it will be 
held at such and such place and only 
tho.e people can understand it. 

The point is, if these people really 
wanted something which people in any 
democratic country can want, can look 
forward to. the Government of India 
would have willingly given them those 
concessions. But we definitely know 
that their ultimate object is something 
different. Their leaders are all gradu-
ates of the age group of 3S to 40. 
They have come to Calcutta or 
Gaubati and got their education. which 
they consider as foreign universities. 
They can never think of remaining in 
India. That is the trouble. This is a 
sensi:ive border area. Suppose fbi, 
chain reaction spreads to Khasi. Iaintia 
and Garo Hills. which are on the 
northern side of East Pakistan. As we 
all know. these people arc having con-
tacts wi tb China on that side by cross-
ing NEFA. On this side, they are 
going over to East Pakistan. If they 
are really thinking of acting against the 
intere.ts of India. I think it is time that 
we took certain measures against them. 

If any person. or group of persons. 
try to conspire with another person or 
cOl1ntry in order ·to accelerate the land 
or air operation of that country or with 
a view to retard the land and air opera-
tion of our country. such a dangerous 
activity must be stopped. If you do 
not stop their activities and thereby 
solve the Mlzo problem, and if YOIl 
are going to negotiate with them. you 
will riever be able to solve the problem. 
Unless you act firmly, no matter how 
long you will take. you are not going 
to 'Solve this problem. 

15.40 HRs. 
MESSAGES FROM RAJY A SABRA 

SECRETARY: Sir. I have to report 
the following messages received from 
the Secretary of Rajya Sabha:-

(i) "In accordance with the provi-
sions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha. I am directed to return 
herewith the Appropriation (Rail-
ways) Bill, 1968. which was pass-
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ed by the LoIt Sabba at ita sitting 
beld on the 20th March, 1968, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House bas 
no recommendations to make to 
the Lok Sabha in regard to the 
said Bill." 

(ii) ':In accordance with the provi-
SIOns of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
berewith the Appropriation (Rail-
ways) No.2 Bill. 1968. which was 
passed by the Lok Sabha at its 
sitting held on the 20th March. 
1968. and transmitted to the 
Rajya Sabha for its recommenda-
tions and to state dhat this House 
has no recommendations to make 
to the Lok Sabha in regard to 
the said Bill." 
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